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Process to submit notice as well as procedure to call the attention of the Minister to a 

matter of urgent public importance Under Rule 197 
 

Hon’ble members are informed that an e-portal has been put in place to facilitate the 
members of Lok Sabha to submit their notices online to call the attention of the Minister to 
any matter of urgent public importance under rule 197 (Calling Attention). However, the printed 
form is also available in the Parliamentary Notice Office to submit the notice to call the attention 
of Minister. The following process to submit the notice as well as procedure to call the attention 
of Minister under Rule 197 will be followed: - 

 

(i) Notices may be submitted preferably in the online mode; 
 

(ii) No member shall give more than two notices for any one sitting; 
 

(iii) A notice signed by more than one member to call the attention of Minister shall be deemed to 
have been given by the first signatory only; 

 

(iv) Notices for a sitting received upto 1000 hours shall be deemed to have been received at 1000 
hours on that day and a ballot shall be held to determine the relative priority of each such notice 
on the same subject. Notices received after 1000 hours shall be deemed to have been given for 
the next sitting;  

 

(v) Notices received during a week commencing from its first sitting till 1000 hours on the last day 
of the week on which the House sits, shall be valid for that week. Notices received after 1000 
hours on the last day of the week on which the House sits, shall be valid for the following week; 

 

(vi) In case of five or less number of members giving notices on same subject that are admitted by 
the Speaker, their inter se priority shall be determined with reference to the date and time of 
receipt of Notices;  

 

(vii) All the notices which have not been taken up during the week for which they have been given, 
shall lapse at the end of the week unless the Speaker has admitted any of them for a subsequent 
sitting:  

 

 Provided that a notice referred for facts to a Minister shall not lapse till it is finally disposed of 
by the Speaker. 

 

(viii) Notices of Urgent Public Importance under Calling Attention (Rule 197) shall be    
entertained from 24.01.2024. 

 

            Kind cooperation of Hon’ble members is solicited. 
                                                                    -------- 


